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HIGH COURT OF JUDICATURE AT ALLAHABAD

CRIMINAL MISC. ANTICIPATORY BAIL APPLICATION U/S 482 BNSS No.
- 1649 of 2026

Kuldeep Verma
..... Applicant(s)
Versus

State of U.P.

..... Opposite Party(s)
Counsel for Applicant(s) . Akhilesh
Counsel for Opposite Party(s) . Akanksha Gaur, G.A., Syed Irfan Ali
Court No.-71

HON'BLE RAJIV LOCHAN SHUKLA, J.
1. Rgjoinder Affidavit filed today is taken on record.

2. Heard learned counsel for the applicant and learned A.G.A. for the State
aswell as perused the record.

3. The present anticipatory bail application has been filed on behalf of the
applicant in Case Crime No0.521 of 2025, under Section 69, 115(2), 352,
351(3) BNS, Police Station- Quarshi, District Aligarh, with a prayer to
enlarge him on anticipatory bail, during the pendency of trial.

4. Learned counsel for the applicant states that the applicant has been falsely
implicated in the present case. He contends that it is the admitted case in the
FIR that the applicant and the victim were in a long standing romantic
relationship for the past 11 years. He states that the dispute arose due to the
fact that the applicant transferred the ownership of the house, where the
victim supposedly was residing, in the name of his brother. He further
contends that similar complaints were made initially and a police report
dated 25.09.2018 was filed by the Deputy Superintendent of Police, Khair,
District Aligarh, in which the conclusion was in favour of the applicant. The
applicant has no criminal antecedents.

5. Learned counsel for the informant, on the other hand, contends that the
informant was made a false promise of marriage and taken advantage of.
Even the premises in question where the informant was residing was
fraudulently transferred in the name of the brother of the applicant. The
informant was never made aware of the marital status of the applicant. The
informant was a student of B.Ed. and the applicant was a Professor in the
same ingtitution and taking advantage of his position, the applicant induced
the victim into having arelationship.

6. | have heard the submissions made by the Learned counsels for the
parties.
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7. The applicant and the victim are admittedly in along standing relationship
for about 11 years. A complaint had been moved by the informant against
the applicant on which the Deputy Superintendent of Police, Khair, District
Aligarh gave the following report:-

"SI SATEAT:- I (A Tl hl ST o R SATafdent o YTl 1 Gt oft qeher FHR Fareit
TR AT AT SEeil 11C TG STeANTE = 3T S H dar foh 98 g 3-4 a9 Yo el WX o W
&1 HeTiaaTerd H #Us e ured aR @ o @ 39 9 ot Feard ant g Asure at et
THio 7 ST o1 @R T I fumerd 7 Rieror 1 &rf & 3@ 91 34 SR 39 Td Foald adl &
S TG hl ooy SN 8 3UH H S Tga™ gl 141 3R Tiad & Frad H Teh g@e bl i
TR FTdt gl T, AT Afdated & S FRUT Safee Ud Hea aaf & o ATad H L1dl o A
T ARt T AT T 37U T H T U] T STATHT Tl o7 IHT b QMY Y&l B Sl
ST gl dt Feaid Gl & TS &1 B T 37U 31T b [A&TRA &1 dard gy e & foredt v
T HAYT 3T~ 7 &l 38 HRUT AU RT e T I W11 U R Fealu g o fdeg hig FHridrer
T fohd ST & Ty A7 ST & IRM fafad sgm 33 Sien i smafde & sgm & w@d: we g
HATATEHT 3T gRT TG T Ik WeAT U 379 i AT wrdaTel ol dradl 6| 38 a8 ATdlael o
ST T SURIh o 3th V1T U3 R 317 fohedT fcte ShrfaTel el ATasdendT Udid el aidt &l

SITer STV ATee Taciichrel 9ar | UfNa g1"

8. From the perusal of the record, it is indicated that the applicant and the
victim had a relationship, which broke down and the victim, who is said to
be residing in the house belonging to the applicant is being sought to be
turned out by the applicant. The applicant had moved an application
challenging the proceedings before this Court, which was dismissed vide
order dated 13.01.2026 and it is thereafter that he has approached the
concerned Court for seeking anticipatory bail. The applicant has no criminal
antecedents. The applicant was not arrested during investigation and had
been granted stay of arrest by this Court till cognizance is taken on a police
report vide order dated 10.07.2025 passed in Criminal Misc. Writ Petition
N0.13694/2025. Once the chargesheet has been submitted, the applicant is
no longer required for custodial interrogation.

9. Taking into account all the above mentioned facts and circumstances of
the case and also the fact that the applicant has no criminal antecedents, |
deem it appropriate to enlarge the applicant on anticipatory bail.

10. In view of the above, the anticipatory bail application of the applicant is
allowed.

11. In the event of the arrest of the applicant-Kuldeep Verma, he shall be
released forthwith in the aforesaid case crime on anticipatory bail on
furnishing a personal bond and two sureties each in the like amount to the
satisfaction of the Station House Officer of the police station/Court
concerned with the following conditions:-
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i. the applicant shall make himself available for interrogation by a police
officer as and when required;

ii. that the applicant shall not, directly or indirectly make any inducement,
threat or promise to any person acquainted with the facts of the case so asto
dissuade him from disclosing such facts to the Court or to any police officer;

iii. that the applicant shall not leave India without the previous permission of
the Court;

iv. that the applicant shall not pressurize/intimidate the prosecution witness;

12. In case of breach of any of the above conditions, the Court concerned
shall be at liberty to cancel the bail.

13. It is made clear that observations made hereinabove are exclusively for
deciding the instant anticipatory bail application and are not to be considered
to be an opinion on the merits of the case.

March 18, 2026
A. Pandey
(Rajiv Lochan Shukla,J.)

Digitally signed by :-
ANAND PANDEY
High Court of Judicature at Allahabad
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